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GENIRAL JDMI NIsTRAT I VE' -TEIBUNAL. 
GUWAHATI BENCH 

ORDER HEET 

.Applcatiori No. 

Applec. 

Responat():- 	 .1 

..Advoc$eljfo.r the pplicant 	. 

Advocatefor theepondant_ 

&otesoH!he.RegjStr j)Bae 	Order of the Tribunal 

- 	- - 	-- 	 I 
- C. . SC! dpsied 	1 21 . 11 . 2001 	 The 	applicant 	is 	not 	present 	to 	press 

iPo/Mi) the 	application. 	Admittedly, 	the 	application 	is 

Dated ..,, rj 	 1 directed 	against 	an 	order 	dated 	13.10.1999. 	The 

" 	
present 	application 	was 	filed 	before 	us 	on 

16.10.2000. 	No 	explanation 	is 	discernible 	for 	not 

I fIling 	the 	application 	in 	time. 	That 	apart, 	on 

Ot • 	
the 	own 	showing 	of 	the 	applicant 	he 	preferred 

• C 1)  OJ  7 	 an 	application 	before the 	Principal Bench 	of the 

t. 4 1  1//:Z a-&-f 	 Central 	Ad m inistrative 	Tribunal, 	which 	was 

numbered 	and 	registered 	as 	0.A.No.2239/1999 

and 	dismissed 	on 	27.8.2001, 	seeking similar relief. 

2-LJ 1jj 2_.j 	In 	the 	circu m stances 	this 	application 	stands 

I 	I 	1 dismissed. 

I 
I 	I 
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04 	2. 

AT Act 195, 

Arnexure A-i True Photo Copy 

of the Transfer orded 	 . 
Dated 1340.1999, . 	. 

Compilation No.2 

'1nrezure Ai-.2 , True Photo Copy 
 

of the transfer policy. 

Arinexure A-3 True Photo copies of 

	

7 T 	) I 	I if 
• 	 ___ 

5,• . Annexure A-4 True Photàcopis of 	
- it 

representation made to employer. 

610' 	 Axinexure A-5 True Photocopis of. 

the 	 Dt.2/9/1999 

by I&B written to DD/AIR regarding 

Internal Transfer of emp1oyes 

posted in Prasar Bharati. 

be J 
Ck 

cyr. 
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4 '  
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ITANAG1'd' 

Applicant .,. 
Double M.A0,LLB 

Co -r 	. - 	
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IN THE CENTR4L ADMINISTRATIVE TRIBt 	 fi1 
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S .K. OBERO'I 	 A PROGRAMME CUTIVE 	
B rich DOORDARSHAN 	. 	. 

ITANAGAR -791,113.. 
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Canpilation N. 1 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUHT:I BENCH .AT,GUWAIATI 

0 	N0; 	 /2001 

4ATTER.OF 

Surirdar Kumar Oberoi, 
s/0 Shri J.L.Oberoi,. 

CII/7 	
Applicant 

Doordrshan Colony1 

Itanagar 791,11 

S 

vis 

tJnwn of India, 

Through It's Secretary, 
!iris :rypf. Infoznaticn 
and Broadcasting, 

S1srihawan,.• 

New Delhi -10 0001. 

Ch.tef Executive. Officer., 
Prasar Bharati,, 	.. 

Mandi House, 

New Delhi -110,0014 	 spoents 

3j 	Director, 

Doordarshan I(endra, 

Itanagar., 

,Arina6halradesh...791411 

....................... 

ProgrTh1 

..... 	 0-as 

V 

•1 

I 

C 



£ 
Application under Section 19 of the Administrative Tribunals 

Act.1 985W 

Most Respectfully Showeth 

Particulars of the Order against which theapplication 

is made : 

That the applicant is aggrieved by the Order No,A22012[ 

,3/99/SIII dated 134 0.99 issued by the respondents 

transferring the applicant &om DDKiDelhi to DDK, 

Itana4ar4 This transfer Order is illegal, against the 

public interest,malafide on the face of it and issued by 

an authority not empowered to issue it. Primary purposes 

of issue of Order being to continue harassment and 

humi),iation of the applicant, (True Photo Copy of the 

transfer order da4ed 134 0.99 is annexed as Annedure A-i) 

JurisdictIon of the. Tribunal : 

That the aplicant declares that the subject matter of the 

order against which he wants redressal is within the 

jurisdiction of this Hon'ble Tribunal. 

Limitation : 

The applidant further declares that the application is 

within the limitation prescribed in Section 21 of the 

Administrative Tribuiais Act1 985 

4' 	Facts of the case : 

44 That the applicant who joined the respondents as a 

Property Assistant on 13.3.1973 is presently employed 

with-  Ministry of Information and Broadcasting as Programme 

Executive in Doordarshan ICendra, Itanagar, That the 

applicant is a sincere and honest worker and there has 

never been a complaint or adverse remark against him 

from his superiors or juniors. That the applicant understands 

clearly the he being an employee of Government of India 

transfer liability. 

IY. 	Fx ri 
00G1tUi%i1jiiAN KENL)RA 

1TANAGAL 



3 '  
Mowever the transfer has to be in accordance with the rules 

and policy and in public interest and not in violation or 

rules and policy on the whims and fancies of those in place 

of power and to settle scores or harass and humiliate those 

who do not toe the line. 

4.2 That the applicant wqs in receipt of Order No.A.22012/3/ 

99/S.III dated 1340,99 transferring the applicant with immediate 

- 	effect from DDK,Delhi to DDK,Itanagar. This transfer order is 

illegal, against the transfer policy, discriminatory, issued 

with malafide intent, not in the public interest. Further the 

transfer order has been issued by an authority not empowered 

to issue it as per the orders of Mm, of I&B who is my employer 

(Annexure A-5) 1  Primary purpose of issue of order being to 

continue harassment and humiliation of the applicant. 

4.3 That this transfer order is not in accordance with the 

transfer policy jssued vide letter No. A 47011/95/81..sfl 

dated 16.10/941.11982 (True photo copy of the transfer policy 

is annexed as Annexure A.2) 

According to transfer policy para VIII., a person with 

longest continuous stay at the centre should ordinarily be 

transferred first. Applicant is not the longest serving person, 

in his cadre at New Delhi there being many with longer stay 

then applicant at Delhi ., Thus the aplicant has been picked up 

for transfer to harass and humiliate him because it is perceived 

by Mr 1  M.B,Paharj, DDG, that the action against him is on true 

information passed on by the applicant to CBI.' There are 15 persons 

with longer stay then applicant at Delhi, in his cadre and have 

never been posted to North,East, 

That according to Para XVI of the transfer policy, efforts 

are to be made to the extent possible to see that husband and 

wife, if both are serving, are posted at one place, if they so desire. 

rrrwTn 1 • plitiV6 

JJAWAGAU 



, 	-Itmay be added that applicants. wife Mrs Veena Oberoi 

is serving- as AssIstant in- Photo Section. of PIB in 

Ministry of Information & Broadcasting at Delhi &. this 

posting has resulted in making them. be  at different 

stations thousands of Kilometers apart at this state 

of life, 

c) 	That according to para C of the transfer policy,, persons 

above 45'years are ordinarily not to be posted to a station 

of high altitude and itanagar is located at high altitude. 

I-traay be added that applicant is 49 years old(date of 

birth 2840 01952), and in accordance with that policy is 

not supposed to be posted at itanagar 

That it'may also be brought out that the applicant is the 

only son of his old parents (aged around eighty years ),who 

are dependent on him. The parents are suffering from 

various diseases and can not look after themselves on their 

own.. There being no one -  else to look after them.at Delhi 

the applicant's Iaving Delhi on transfer has caused them 

unexplainable harm & injury & trouble them in their last 

- 	days,..... 

4.5 - That it may be pertinent to bring out of the five. channels 

of Doordarshan being-handled by bDK,Delh-i, four. have 

-recently started 24.- hOurs transmission necessitating increase 

in strength. It may not be out of place to add that around 

20 programme officers have been called on tour toDelhi 

Sc two retired Programme Officers are being engaged to 

manage 24 hours news - channel at a- heavy additIonal regular 

cost per person. When DDK,Delhi is already short of the 

sanctioned strength & need. .s complimenting from various 

sources, transfer of applicant without replacement has 

-- further reduced the strength at Delhi Kendra at unnecessary 

cost to the State, 

te 	- 
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That being a Gazatted employee of the Ministry of 

Information & Broadcasting, applicant can be transferred 

only by the Ministry of Information & Broadcasting and 

Prasar Bharati is not empowered to transfer him 

Annexture - A5). Nor order has yet been passed placing 

the services of applicant at disposal of Prasar Bharati 

as per Sec.II(i) of the Act •  

47 	That real cause of transfer of applicant is the desire 

of Mr. M.B,Pàhari,DDG to harass & harm the applicant to 

the extent possible. Since Mr. Pahari took óvër, the 

applicant being honest and sincere has been slowly 

divested of all the work on his direction. It is very 

clear from the orders issued and the way they have been 

issued that the aim of issue of these orders is to harass 

and humiliate the applicant by those owing allegiance to 

Mr. Pahari rather then Ministry. That for reasons not 

connected with performance or public interest, Mt,Páhari 

has reconmended transfer of the applicant twice to 

NorthiEast,(Annexure A'.3) 

4,8 	That the applicant has given representations both to 

CEO,Prasar Bharati as well as Secretary, Ministry of 

Information & Broadcasting on 14.10.99 (True Photo 

copies of representation made to .1 & B annexed as 

Annexure A-4 ) CEO has disposed of the representation 

but without application of mind.The rejection itter 

shows 	'this has the approval of CEO' • (Non application 

of mind is also malafide) - APC. COURT • 
5. 	GROUNDS 

54 	Because the action of the respondents is arbitrary, 

Malafide on the face of it, illegal, without application 

of mind, against the rules & the policy, against the 

(W~~o-~ 

Progi'in Ex rutive 
QQ 	ii IAN KE1L)R1 

ITAWAGAA- 



	

ft 	 ' 	recommendation of the fifth pay commission, against the 

niaw as laid down by the various Courts & Tribunals & 

against the Constitution of India. 

5,2 Because the respondents have acted against their own 

transfer Ploicy, which provides that persons above 45 

years are ordinarily not to be posted to a Station of 

high altitue & Itanagar is located at high altitude, 

* 	 the applicant being 49 years old, 

5 f 3 Because the transfer policy further provides that when 

question of transfer is considered, as a normal rule, 

a person with the lingest continuotis stay at the center, 

irrespective of the raz(sO held by him earlier, should 

	

JOW 

	 ordinarily be transferred first. Thus the individual 

having longest, service as regular person is to be trans-

Lerred first. It can be easily verified from the records., 

that the applicant is not the person with longest service 

in his :cadre. As such the transfer of the applican.t is 

against the laid down policy. 

• 	5.4 Because4 the, action of the :respondents even otheise is 

• 	 separating the huabnd and•wife, which is against their 

own Policy.. Policy• of the Govt, has to be implemented 

(Apex. Court ).. 

5,5, Because therepresentatiori of the applicants is yet to 

be disposed of by the respondent. No.1 who is his employer.. 

5,6 Because the respondents have not taken in to considera.on 

law on the subject that the.transferof appliôant can only 

be ordered by Ministry of Information & Broadcasting and 

not Prasar Bharati, because the service of the applicant 

I'rogiunn. Lx (U'.iVi 
QL)Ai(1 IAN KEN1)RA 

STAN AGAL 



has not been placed at the disposal of Prasar Bharati 

as Yet, (As per the Orders of I & B ) Annexure-5 Section 

11(1) of the Prasar.Bharati Act, provides that Mm. of 

I & B has to transfer its employees to Prasr Bharati 

with 9 specific order which has not yet been issued. It 

is suhnitted that Prasar Bharati Act, is passed by the 

special Act, of Parliament & It is holding the field. 

So., no other law/Judgement can supersede it. 

5.7 	Because the respondents have not taken in to account 

even public interest 1  at a time when they have called 

persons of applicants cadre from out side to Delhi & 

even retired persons are being engaged at extra cost to 

1 

	

	 supplement the strength the applicant is being shunted 

out. 

5 0 8 	Because the action of the respondents has been arbitrarily 

taken without considering the position of the applicant 

and the rules/policy/law on the subject, just to 

harass the applicant who has been performing his duties 

with sincerity & honesty. 

5,9 	Because Shri M.E.Pahari who had recommended the transfer 

of the applicant and has not come forward to refute or 

deny the charges is to be accepted by the Court(Express. 

News papers vjs UOI)Annexure A-3 Even the applicant 
has strict evidenOe available with hirn.Mr. Pahari was 

Respondent No.4 in O..A,, N0.2239/99 of P, New Delhi filed 

by the applicant) 

5 010 Because the Delhi High Court vacated the stay granted 

by the Delhi Bench, the applicant was left with no 

option,but to report for duty at Itanagar on 4/9/01 

• 	 ______________ 

mncs Fx i'tp 

-0.  
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5 • 11 Beausé the Delhi .High Court In Its order dt.9/8/01 

InCW 1498/2000 has made it clear that the question of 

ma lafide is to e decIded on me±its by PB of CAT,. 

5,12 	 _____  
I 

r. 

6, 	DETAILS OF THE REMEDIES: EKHAUS,TED : 

The applicant agitàtéd his transfer otder before PB, 4  

New Delhi (o..A.. No.2239/99 but PB.failed todecide the 

cae on Merits. Di.srnissed it On 27/8/01 during the 

applicants jOining time, 

7,, 	MATTES NOT PREVIOUSLY FILED OR ENDING IN'NY OER COURT : 

That the applicant further declares thathe had preiously 

1ëd original application, No 	w .:2239/99 ith the'Delhi 

benôh but PB failed to.decide the case on merits as per 

the 1a, so is the. cause of action.I 

8.. 	RELIEF (s) SOUT i 

In view of the facts mentioned In para 4 above & grounds 

given in para 5 applicant prays that the Hon'ble 

Tribunal be kindly pleased and grant the under-mentioned 

relief(s) 

) The Order No.141/99/S.II  dated 1310 0 99 be 

•qu.ashed/cancel Vied  to the extent  it concerns transfer 

of applicant and its fo1lowp action. 

• 8) The respondent No.3 be directed to relieve UV 

applicant from Itanagar, so that he is able to 

V 	
report forduty at Delhi at the earliest. 

• 	 C) Grant the applicant cost, 

D) Pass any other and further order in the favour 

of applicant.. 	
V 

•• V 	
V 

qUN 
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941 	INTERr ORDER, IF ANY, PRAYED FOR : 

Applicant brays that in the interest of justice this 

matter be decided at the admission stage, and pending 

this application, the respondents be directed to keep 

one post of Programme Executive, vacant at Delhi till 

the disposal of the case. 

10. 	N/A 

PARTICULPRS OF THE POSTAL ORDER IN RESPECT OF THE 

APPLICATION 

FEE: 

A Postal Order'No.7G385685 Dated 189-2001 Rs.50/-

issued from the Itanagar Post Office is annexed hereto. 

LIST OF ENCLOSURES : As per the index. 

4 

place : ITAGAR 

Dated : Appli&nt 	t)\b16' 
Double M1,LLB.. 



VERIFICATION 

I Surindra Kumar Oberoi,. 510 Shri J:L.Oberthi., 

a/o cII/7 Doordarshan Colony, :Itanagar aged around 

49 years, working as Proramrne Executive in the 

Doordarshan Kendra, Itanagar, do hereby verify the 

contents of paras 1 to 4,6,7,8 to .12 to be true and 

correct to my personal Knowledge and paras 5 true 

based on the legal advice and that :1 have not 

suppressed any material fact. 

Date 	D. b . 	

Signature of the Applicant 

Place: Itanagar. 

4' 
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P1RSR t3HAPTI 
1ROI\DCASTING COIPORTION OF INDIA 

DIflECTOR)\T (ENEflJ\T-i : DORPRSHl 
DOOR1JARS1IiN 	 MEW DLFII 

NO;A-22O12/3/99/3e'11 	 Dated:1.3.10.99 

S--III  

The foliwing t ansfer/posti.flgs 	t grade of 
SenIor Time Sc.1e of IB(P)S nd PrograTPm( Executive/ 

Doorftrh°ii_are herebj ordered, 

With iTTmiatfe 1 	- - 	- - 	 - 

- - -. 	S • NO • N arne Present P0 S tIne Pc S  ting On 
transfer 

_ 	-_-------.- 

• 	

0 

 1.Sh1Govean Lal 	Dnp,DcDe'hi 	DDP, D, 
cartala 

2/Sh.K.Ohei 	 Pgre. 	Pgrae 
Executive, 	executiVe, 
DDI<, Delhi 	DDK,Itanag 3r 

2 Hind! verSion will follow. 	 0 

/
0 

Gayatri15harm 
Di recto r  (A) 

Copy to:- 	 S 

I. The Officers concerned. 
2 Director,DOOrdarshafl 

Pay & AcCOUntS Officer, IflLA, !1init:Of I&3,?3CR 
Building, New Delhi. 
Pay & Accounts Officer, Doordarshan, cuwahati. 
PS to ADG(A)/all DDGS in the Director4te. 

6 Uindi/Vg. Section in the Direct0rat' 
7., Guard file. 
8. Spare copie1O. 

£ D.i recto rCen P31 

I ügrfllUJ biicU'i 

4 



CQW I t .4+p' 
Govt Of India 

Di rr tot n to Gpnot n 1 	I)oorcja shan 

f Month House New Delhi 

/ 	 No A47011/95/31_S11 	 Dated 	18 10 1982 

9.11.  

Subject 	
Transfer policy In respect of Doordarshan 
Persono1. 

A 	copy 	of Ministry 	of 	I6B's 	letter 	No 

502/10/81-TV dated 10 9 82 on the subject cited above 

is sent herewith for information 

Sd/- 

	

(P.S. Varma) 	 F 	- 
Section Officer 

1 	
All Kendra/Office UG Doordarshan 

2 	
All Officers/Section DG Doordarshan 

3. 	
DG: All India Radio. 	

: 
4 	 4 	

All recognised associations! Doordarshan Unions 

of 	All 	India 	Radio/000rdarshan 	(through 

000rdarshan 

5 	All members of 	the office council 	(through 

DGDD) 

No 502/10/81-Iv 

Government of India 	
:. . . 

Ministyr of Information and Broadcasting 

New Delhi September, 1982 

The Dtrector General, 
000rdarshan, Mandi House, 
New Delhi 

Subject 	Iransfor Policv.  

Sir, 

• 	I am directed to say that in supersesslon of all 

previous orders issued on the subject either by Ministry 

Contd...2/ 

- 	 .- . 	 - 	 .- 	

.--.- -----,;• 



The 	Kendras/()fflces 	of 	Doordarshan 	will 	be  

categoriesod 	Into 	'A' 	l 	'B' 	as 	indicated 	in 	the 

Annexure 	for 	the 	puroose 	of 	fixation 	of 	tenure' L 	, 

V 
of 	personnel 	at 	t h e s e 	Kendras/Offices 	This 

, 

cotegorisation may 	he 	reviewed 	by 	the Government  

from 	time 	to 	time 

The 	normal'tenure 	at 	Kendras/Offices 	categorised ' 	 ' 	 '••.' 

as 	'A' 	and 	'B' 	will 	be 	four 	years. ' 

Locally 	recruited 	members 	of 	Staff 	of 	Group 	1 0' I 

and 	other 	low-paid 	employees 	would 	normally 	not 

be 	transferred 	except 	on promotion or on receipt 

of 	a 	written 	request 	from 	the 	employee 	in  

Ii) 

11W 

2 

k 
of Information and Broadcasting or by the pirectorate 

General 	Doordarshan 	it has been decided that subject 

to exigencies of of public service, the transfers of  
Al 

personnel emoloyed in Doordarshan should henceforth be 

regulated by the following principles 	 ' 

 

q ue S t ion. 

Transfer of the other non-gazetted staff posted 

at category 'A' and 'B' centres may not be made 

I ,  as a matter or routine, after expiry of the 	' I' 

normal tenure of four years.  

Normally on first appointment as a Director, an 

officer will be posted at a 'B' centre before 

being considered for holding charge at an 'A' 

centre. 

 



r 

Au AssIstant 	Station Director on his 	first 

prornotion/Appojntment, will not be posted to a 

Centre where he has to work independently. 

Likewise, 	a 	Station Engineer, on his 	first 

promotion will not be posted to a centre where 

he will have to work independently. 

At lower levels in the programme Cadre, Officers 

will normally be given an opportunity to serve 

at both 'B' and 'A' stations to enable them to 

gain experience of all aspects of telecasting. 

When the question of transfer is considered, as 

a 	normal 	rule, 	a 	person with 	the 	longest 

continuous stay at the centre, i
r r?spetive of 

the 	rank(s) 	hold 	by 	him 	earlier, 	should 

ordinarily 	be 	transferred 	first. 	For 	this 

purpose, the service tendered at a centre as a 

local 	recruit 	will 	not 	be 	taken 	into 

cnnsfcferatlon 	for determining 	the , length of 

runt Inuous 	stay 	at 	that 	Centre. 	Also, 	the 

aLtijal 	period 	of 	cOntinuous 	service 	at 	the 

site(s) of installatlofi(s) will be excluded 	for 

computatlo 	of 	continuous 	stay provided 	the 

I) or I nil n f S t a y a I tin I 
FIS Ia 11 a I I on I S more than 

I\' (1ays 	ii 	(:01 unit;, r year. 

 

ix) 	
Persons over th.e age of 45 years shall nto be 

o r(I 1 nor fly DOS ted to a stat ion o I h igh 

altitude, which term for the purpose'wjll mean a 

station located at an altitude of 2250 metres or 

more above mean sea level. 

N 



/ 

iS 

/ 
 or 	the 	ourpoce 	of 	determining 	the 	d a t 	eof 

completion 	of 	his 	tenure, 	all 	kinds 	of 	leave 

availed 	of 	by 	an 	officer 	will 	be 	excluded 	except 

the 	leave 	availed 	of 	by 	him 	during 	his 	such 

* posting, 	upto 	the 	extent 	of 	"earned 	leave" 

Incurred 	by 	him 	at 	that 	station. 

 Six 	months 	before 	expiry 	of 	normal 	tenure 	or 

posting 	at 	a 	station, 	an 	employee 	may 	Indicate 

his 	choice 	of 	minimum 	of 	three 	different 

/ stations 	where 	he 	would 	like 	to 	be 	preferably 

posted 	and 	such 	option 	may 	he 	taken 	into 

consideration 	before 	his 	next 	posting 	Is 

decided. 

 In 	the matter 	of 	posting, 	officials 	who 	have 	not 

• already 	been 	posted 	at 	a 	oarticular 	station, 

• shall 	have 	precedence 	over 	others 	who 	had 

already 	had 	full 	tenure 	at 	that 	station. 
4 

 Member 	sof 	staff, 	who 	are 	within 	three 	years 	of 

reaching 	the 	age 	of 	superannuation, 	will, 	If 

posted 	at 	their 	home 	town, 	not 	be 	shifted 	to 

therefrom, 	if 	becomes 	necessa'y 	to 	Dost 	them 

i isewliere, 	etforf:s 	will 	be 	made 	to 	shi ft 	them 	to 
or 	iiear 	their 	home 	towns 	to 	the 	extent 	possible. 

xlv) The 	transfers 	of 	members 	of 	staff who 	have 	been 

given 	specialised 	training, 	either 	In 	India 	or 

abroad, 	and 	these who 	are 	found 	to have 	aptitude 

for 	research 	work, 	will 	be 	guided 	by 



5 

Onl y 	the 	Chief 	Executive 	of 	the 	Crntral 	Body 	of 

a 	recognised 	Associatfon/Unjofl/Federatjon 	as 

4 
defined 	in 	the 	Constitution 	of 	that 	ASSOCIBtIon/. 

Union/pederatton, 	or 	where 	the 	Chief 	Executive 

has 	n o t 	been 	soecifically 	defined 	An 	the 

Constitution 	 of 	 such an 

Associat(of/Ur1jOr1/lodoratjon 	the 	General L 
Security 	thereof, 	may, 	if 	he 	is 	posted 	at 	a 

centre/Office 	outside 	Delhi/New 	Delhi, 	be 

I) rou 	h I 	on 	I ra os for , 	t o 	a 	S tail on/ off ice 	a 

Delhi/New Delhi. 	In 	case, 	however, 	he 	is 	already 

posted 	at 	a 	centre/office 	In 	Delhi/New Delhi, 	he 

will 	not 	be 	transferred 	the 	centre/office 
outside 	

DeIhj/Nev 	D1hi 	so 	long 	as 	he 	Continues 

I o 	ho Id 	the 	office 	by 	virtue 	of, 	which 	he 	Is 

entitled 	to 	be 	retained 	as 	Delhj/New.Delhj 

Efforts 	will 	be 	made 	to 	the 	extent 	Possible 	to 
see 	that 	husband 	and 	wife 	serving 	in 

Doorciarstiari 	are 	posted 	at 	one 	place., 	If 	they 	so 

desire. 	 , 

4, xviii) 	Trnafers 	will, 	as 	far 	as 	possible 	be 

synchornjsed 	with 	the 	end 	of 	the 	academic 	year 
so 	that 	the 	education 	oI' 	children 	does 	n o t 
suffer. 	 , 

xviii) 	An 	index 	card 	for 	each 	employee 	may 	be 
0 

maintained 	at 	Directorate 	of 	Doodarshan 	Kendra 
as 	the 	case 	may 	be. 	This 	Index 	card 	will 

contained 	the 	record 	of 	the 	employee's 	previous 

- 

0 

, 
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postings/transfers as also his latest choice of 

stations of next posting and would be consulted 

before every transfer/posting. 

2. 	Transfer policy, as enunclatedabove, should be 

Implemented as objectively as possible. If any exception 

Is required to be made, It should be got approved at the 

highest level In the Directorate. 

• 	 Yours faithfully, 

Sd/ - 
(B.S. Sandhu) 

Under Secy. to the Government of India 
• 	 Tele : 384896 

Copy to 

All Officers/Sections, DC: Doordarshan. 

All Kendrais/Offices of DG: Doordarshan. 

3: 	All recognised assoclatlonsUnlons of All India 
Radlo/000rciarshan (through DG: 000rdarshan). 

DG:AIR (Shri C.L. Shasin, 00(A) 
). 

All recognised associations/Unions of All. India 
Radlo/000rdarshan (through DG: 000rdarshan). 

All members of to office council (through DG: 
Dorodarshan) 

PS to Secy./J5(U)/D5(A6TV)/DS(AjR),(B)/S(T)/S(B) 
(P)/and US(I). 

B(A)/6(D)/cJS Section. 

Guard file. 

Spare Coples-20.  
TIs 	 .............. $ 	 H. 
tYUC C07))) of 01'jn4l ducwnent 

CV 

'rogr.l.rnth 	 je 
L)OGi )I\RS IAN Li NI)Ri 	 - 

- 	 IFANACAR 
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No:DDG/3(S)/98 f 
fi -- 

C3, 
ft / Dated 

The Cheif Executive Officer, 

Prasar Bharati, 
Broadcasting Corporation of India, 
Akashvani Bhawan, 
New Delhi,, 

II 

Sir, 

On 16.9.98 a OBI team comprising of 9 0fficers came to this Kendra and 
conducced search in the Scenic and Property Section of DDK,Delhi. The search 
was started at 5.00 P.M. and concluded at 8.30 P.M. on 16.9.98 

ti presence 

of Sr.Officers of this 
Kendra and staff of Scenic and Property secion. The 

surprise check Memo is enclosed herewith fof your kind perusal. 

L wish to keep on record following few facts for future reference. 

One of the officer of DDK,Delhi, Sh.S.K.Oberot,PEX (earlier Incharge of 
Scenic and Property Section) raised some objections connected with some 
purchases from M/s.Haryana Emporium, Delhi. Sh.Oberoi,PEX alleged that all 
thse purchases were made by the Snic Designer 	

of Scenic and Property 

Section with an ulterior motive. 	
As such Sh.S.K.Oberol,PEX, declined to 

sign the bills and to forward the files to the next higher officers for 
final sanction. When the matter came to my notice, I constitute.4 a 

preliminary internal enquiry committee 
comprising of following officers of 

DDK,Delhi: - 

Sh.Ram Singh, Sg.Engifleer, DDK,Delhi. 
Sh.Ram Bilas,DDA,DDK,D e lh i.  o go into the detailed allegation 

the enquiry committee was requested t  
nade by Sh.S.K.OberOi,PEX in order to have an enquiry report on the alleged 
purchase from M/s.Haryana Emporium and Sh.S.K.OberOi,PEX was asked to 
cooperate with the enquiry team in order to complete the enquiry on time. 

.Oberoi,PEX refused to appear before the enquiry committee 
, though he 

odged the complaint against the purchase. The entire file is in our 
custody and the mattr was duly intimated to the Directorate AdrniniStratj0 

and Vigilence wing. 

2' CONTID..../ 

ct~ baTo 

7o Toc)  
t'rigrUlUa L. 

A$ rjwR A  
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OO 	 ::2:: 	 NEW DELHI-110001 

• 	 cy' 
fi./ Dated 

When the CBI checking was conducted or 16.9.98 at this Kendra, there was 
no prior intimation to DDG,DDK.,Delhi. Dr.P.K.Sth,DDG,Door.darshan with Sh.Babu 
Lal, DDG and some other officers of AIR He'dquarter 'alongw'ith some 'CBI 
officers came to my room and ask me that the CBI Team has come to conduct a 
check in the Scenic and Property Section of DDK,Delhi regarding some purchase 
which was, made from N/s. Hàryana Emporium. At that point, in course of 
discussion, it came to my knowledge that the CBI came to check the matter ot 
the basis of the complaInt of Sh.S.K.Ober.,PEX which he did few months hack 
and for which an internal enquiry was ordered and Sh.Oberoi,PEX did not 
cooperate with the said enqu.iry.team. 

In view of the above, I wish to make two "points for your kind attention. 

1. 	When a CBI.Check will be there in any office/organisation , whether Head 
of office will have a prior intimation on the same or not ? Whether the 
said CBI Check have been made at this Kendra with the knowledge of the 
CEO and with his approval 

2. '  Whether an officer like Sh.Oberi. ,PEX is to be continued at DDK,Delhi 
when he himself did the complaint. of alleged purchase and afterwards did 
not cooperate with the internal enquiry team of DDK,Delhi. 

The undersigned has already requested to the Directot-ate of Doordarshan 
to ttansfer 	Sh.S.K.Oberc. from this Kendra. No action has been taken on the 
matter from Doordarshan Directorate. 	I strongly recommend the transfer of 
$h.Ober,PEX immediately from this Kendra. The report of the surprise check 
is ,  enclosed with, which may please be got examined from your end. 
Sh.S.K.Ober,PEX was earlier working with Doordarshan Commercial Service 
HL, performance at Doordarshan Commercial service during his stay may also be 
taken into account while taking a decisionfor shifting him from this Kendra. 

Yours faithfully, 

f 	ENCL: AS ABOVE. 	 (DR.M.B.PAHARI) 
DY. DIRECTOR GENERAL 

LY.dU?,iVe 



1/5 

((i 	
. 	t:14-10-1999 

( 

:.eta, 

\ Q Ministry of lnfbrmation and Broadcasn .. 
Shastri Bhawan, 

New Delhi, 	 (THROUGH PROPER CHANNEL) 

Subject: 	Representation against transfer Qrder dated 13.10.99 that is jIIega! (  . 
nsttlransrJicy and issued with malafide intent 

Sir, 

I wish to submit the following few lines for your kind and sympathetic consideration: - 

1 am in receipt of Order No. 141/99/S111 dated 13.10.99 transferring me with 

immediate effect from DDK Delhi to DDK Itanagar. 

1 submit that this transfer order is illegal, against the transfer policy, 

discriminatory, issued' with malafide intent, not in the public interest and issued by 

an authority not empowered to issue it. Primary purposes of issue of order being to 

continue harassment and humiliation of the undersigned. 

1 submit that my transfer is not in accordance with the transfer policy. According 

to transfer policy, issued vide letter No. A4701 1/95/81-gil dated 18.10/9.11J982, 

para Viii, a person with longest continuous stay at the center should ordinarily be 

transferred first. I may add that I am not the loilgest serving person, in my cadre 

there being many with longer stay then me at Delhi. T' 

rtrans 1ertoharassaiidjuiii1jate n1eise it i perceived by Mr'MB PaTiai' 
atT'c1J 	inst hui is on true Information passed on h"n. 

Coh 

IVO , ) l 
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I may also further submit that according to para 
XVI of the transfer policy, efforts are to be 
made to the extent possible to se that husband 
and wife, if both are serving, are posted at one 
place, if they so desire. I may add that my tf• 
Tlts- 'Veen Obroj is servjn 	ssi.stant inPh 

tjon,f P I B in the Ministry Of 	ormatiori & 
astj 	at&Thi and thj pos4 	ilJ. pWt 

at different stations thvousands of Kilort 
gpart at this stage of lif. 

It may not be out of place to mention that out of 
the five channels of Doordarshan being handled by 
DDK, Delhi, four have recently started 24 hours 
transmission necessitating increase in strength. 
rny add that around 20 Programme Offices'> 

On tour to Delhi to manage 24 hour new 
7' 	 hannej 	and telling a high addition orS 

I am being shunt 	out. w±thôtrt a; 
placernent on the.whjms and fancies of the 

tthorjtjes; 

Uiay also urther. dd that aOcording tô_.para, I 
çf the, transfer policy persons above 45 years ar 

dinax1ly not to be posted to a station of high 
kIU,tud and Itanegar s 'IOcaed 'at high a1tit 
and thus comes in the category of high altitude. 
It presently aged about 47 years (28.10.1952)am 
not supposedto be transferred to Itanagar under 
the above rules. 

I submit that being a Gazetted employee of the 
f 	 Ministry of Information and Broadcasting, my 

transfer can be done only by the Ministr7 and 
Prasar Bharatj is not empowered to transfer me. 
This is in accordance with a ],atest decision of 
the Hon'bje Central l\drninistratjve Tribunal, 
Principal Bench in the case titled J.C. Bhatia 
Versus Union of India. 

I have no hesitation in submitting that 
Cuse. .of 	my 	t-cansfiar 	is 	the 	desi,r, 	o5  

and harm me to:thetent 
ossbl.. Since Mr.Paharj to• ok over, I have been 

b) 

- 
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Slowly divested of all the work on his directions 
and had no portfolio, when by order No.DTC/5/99/ 
1402 dated 2 6/27.8.99, I was asignea to look 
after the commercial section. However, for 
reasons known to authorities that order was kept 

in heyance by Order No.DDG/3(S)/99 dated 
30.8.99. Thereafter by Order No.DDG/6/99 dated 
2.9.99, I was allotted assjnment of Foreign Film 
Section Including recording of Foreign 
Ambassadors After just one month i have been 
removed from there and ordered to be transferred 
to Itanagar. It is very clear from the orders 
issued and the way they have been issued that the 
aim of issue of these orders is to harass me and 
humiliate me by those Supporting Nr.paharj. I may 
add that for reasons not connected with my 
performance or public Interest, Mr.Pahari has on 
file recommended my transfer twice to North East, 
whlch was not done In view of the policy and 
facts of the case. 

9. 	
I request that my case may please be reconsidered 
on merits and according to policy and my transfer 
orders' may kindly be cancelled, 'in the mean' time, 
i may not be forced to move on trnsfer. 

Thanking you, 

Yours faithfully 

(S . K. 0 B ER 0') 
Double N A 

Programme Executive 

rogrQIflU1 	U'.iV 

,1 
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Dector t3eneraL  Ir 
 Doordarshan. '  .• 

Mandi 0  

Subject - teaI tran fer of emPI0te 	
0tcd Prasar Bharati 

Sir.  

\VIU1 r
eference to cea doUb regardg powerS of nsfer of emploYC in 

within Prar BharatL I am dfrected to tim3te that the manet ha been considered 

\bmS 	
and t is hereb' cLfied that 	

CfJr 

-.&• , 

these empl°Y 	
tàmaltY thin PrsarB1" Wherever the cadre 

posts arc opeted. This as a 	
onveyed side Ad4itiOl 	

D.O.Icer 

No.C470i98 	
dated 14.199 

2. 	
s.The above clariC310fl may kinY be notiCe of all 

c irculatedd to all A  

stationD001dar5 	
Kendr3 and may be broUt tq the 

	
mpIYeCS of  

Prasar BharatL 

* 	. 	.

6ShOIumnr 	(J) 	( 

DeputY Sec 	t0 the Govt. of India 
Tel#338 4754  

copyto:  

1. 	
DpG(. 	

•55 

VDG:Do0r 	
(S1 iN. padey? 

• PS 1 TS to 	
cc  tatPPSt0 ASJS(Bt0 

DeCtOr(DS(11S) 	

Sections. lin.°fI 

. Guard 1  
5. .parccops 5 	 . 

/ 	L tjtt I 

Ashok Kumur } 

/ 	

DeputY Secretary to the Govt. of India 
Tet#33754  
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